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MR. CHAm.MAN: You are not oa 
the same wavelength. 

The quesetion ia: 

"That the Bill. as reported b:, 
Select Committee, be passed.. 
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SHRI K. R. GANESH: I have al• 
teady rep:ied as to what were the 
criteria on the basis of which the 
Ninth Schedule has been worked out. 
I have mentioned a number of points, 
eepacity constraints, production of 
mass consumer goods and various 
other things. 

SHRI H. M. PATEL (Dhandhuka): 
The hon. Member has not understood. 
Oi.herwise, he would not have raised 
this question. So it is not enough 
for the Minister to say, 'I have al
ready explained these things.' Ex
plain again. 

iSHRI K. RAGHU RAMAIAH: What 
ls the guarantee that he will under

d now? 

SHRI K. R. GANESH: The Ninth 
Sch?dule has been prepared on the 

is of certain criteria, they being 
capital intensiveness of the industry. 
capacity constraints, production of 
llaS6 consumer goods, shortages 
prority industries and so on. I ho� 
� has understood now. 

COMPANIES (AMENDMENT) BILL 

THE MINISTER OF LAW, JUSTI<:a 
AND COMPANY AFFAIRS (SHBI 
H. R. GOKHALE): I beg to move: 

"That the Bill further to amd 
the Companies Act, 1956, the Secu· 
rities Contracts (Reguiation) A� 
1956 and the Monopolies and Res-
trictive Trade Practices Act, 1969, aa 
reported by the Joint Committee. i. 
taken into consideration". 

As hon. Members are aware, the 
Report was presented to this House 
on 15th November 1973. The- Com
mittee, after considering the evidence 
given before it, has made certain 
changes in the Bill. The observations 
of the Committee with regard to the 
principal changes propooed are de
tailed in its recommendations. I do 
not, therefore, propbse to speak in 
extenso about the changes, but would 
like to touch briefly on some of the 
important points. 

MR. CHAIRMAN: He might stop 
there and continUe tomorrow 

1'7.58 hrs • 

The Lok Sabha the,i adjourned tiU

Eleven of the Clock 01t Friday, Augwt 
2, 1974IS,a118 .. 11, 1896 (Saka). 
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